A g ODISHA ACT 1 OF 1941
THE ODISHA TENANCY (AMENDMENT) ACT, 1941
(24" January 1941)

AN ACT TO AMEND THE ODISHA TENANCY ACT, 1913.

———

Prentnlila, WHEREAS it is expedient to amend
the Orissa Tenancy Act, 1913, in B.ang o,

: : t 11 of
tho manner hereinafter appearing ; A

Tho Gtovernor of Orissa In exercise of
tho logislative powers assumed to himse]f
by l.'rur.-ln.mntion, dated the 6th November,
1930, under soction 93 of the Govern.
mont of Indin Act, 1935, hereby enacts as

follows :— :
Hhiort bitlo wnd 1. (1) This Aot may be called the Orisgg,
nHimenooment, Tenaney (Amendment) Aot, 1941.
(2) It shall come into force at once.
- ! .I.‘,!,':‘.’.‘.'r'."-‘?.‘“.‘,% Bihae 2. In section 31 of the Orissa, Tenancy
il “r'ip.m;n lAct. II A.Cl‘i, 1913, &fter Sub-section (6) the E;:?g oof. -
ot 1910. following sub-section shall be inserted, g3, i‘
namely :—

“(64A). Notwithsﬁanding anything

contained in the preceding

J - provisions of thig section, in
any case of transfer of an

occupancy holding or g portion

or share thereof in g Governmen

estate,of which rent jg payable

direct to Government, the notices

referred to in sub-sections (2) to

(6) shall not be required to be

accompanied by any fee for the

service of such notices on the

landlord, and need not be served

by the Collector on the Provincia]

Government ag landlord,”




